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1 JUDGEMENT

Shri NV rrishnan, Administrative Member.

The applicants have filed this application seeking

- the follpuing reliefs:

(a) to set aside the Annexure-8,C and E orders

passed by the 2nd respondent.

(b) to direct the.resﬁondents 1 to 3 to issue orders
appointing applicants in a substantive capacity
at an earlier date than the date assigned to
Respondents 4 'to 14 reckoning the seniority of

the applicants over and above respondents 4 to 14.

(¢) to declare that the applicants are seniors to
respondents 4 to 14 and to grant such reliefs as

may be prayed for and this Hon®bls Tribunal deem

fit to grant,
and

(d) to grant the cost of the original application.
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2 The respondents have filed repiy-on 6.3.90.

Pﬁéra~6 Pf the répl& states.“ that the senioriﬁy of

the applicant has been réfixed éﬁd they gre made seniors
to-all the 11 respﬁndentS‘;. Since the applicants had
already been confi?med in the entry grade of LDCs,

it is not necessary to confirm them again in J.A's cadre as
per the latest orders received from 1.4.1988"

3 _ In view of the averments made in the counﬁér
affidavit, counsel of applicaht;submits that this case

haé become infr£ctuous and it may be closed. In this

circumstances we feel that the application already.

"stands disposed.of. Tharéfore, this application is closed.
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